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IN THE CENIEAL ALMINISTRATIVE TRIBUNAL, ALLAHABAU
® ow R .
Allahabad ; Dated this 28th day of November, 1997
Criginal Application No,306 of 1997
ydgtrict - Mirjgpur

C ORAM-
Hontble Mr, Justice &,C, Saksena, V,GC,
HontbEle W aweia, A,
AvEar Singh gon of Late amar singh,
A/0 Village Arora, post Bair
U istrict, Bulandshahar,
"By Sri AS uiwakar, Advocgte )

« o« « o oApplicant

V ersus
{1 Unico of Ilndia through
G enerlzl maager,
Norihern Kgilway, Allahabad i

24 Assistgnt Engineer

Northern Kailway Cﬁuﬂa,
L istrictoMirgzapur,

(By sri AK G gur, Advocale)

¥ _w w e .HEspoﬂdents

OR DER (Crxr al)l

ia this 04 the applicant's case was that he was |

promoted as Mate and he was continuing To be paid wages

for Lhe sald post, However, since in the Muster Holl

for the geriod 16-10-1996 to lq.ll.qué, the applicant ot
shown as &%{:iﬂ not Mate Mﬂﬁ he has been
reverted, Consequently, in the Op he prayed for a directior
to the regpondents to rectify the illegal entry in the
Muster Roll showing the applicant as. a Keymanh, Subseguent
to the filing of the UA, and as is als0O disclosed by the :
respondens by filing Ma No,2875/97 that the applicanﬁls

as Mate
promotion w,e,f 2{)-_1_1-1986‘\1’135 been meedssgad regularised, .

\ |
Yoel- |



Learned counse] for the applicant, when hig attent

was drawn to these facts, has

has become infrUntuous;




